IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD, ’

0.A.No, 603/95 - | DATE OF JUDGMENT: 9+5e95.-
' BETWEEN:
T . . I .
- AJ%aba Sankara Rap ) - -

;..ﬂpplicant.-
And - . B T -

1. The General Manager,
-South Central Railuay,
Railnilayam,
.Sscunderabad.

"2. Senior Divisiopal Personnel Officer,

South Central ailway,
Vijayawada, :

r

«s Jfl8spondents.,

L3

* COUNSEL FOR THE APPLICANT:. SHRI P.Kribhna Reddy

COUNSEL FOR THE RESFONLENTS: SHRI N.V.Ramana, -
X%, /B3] LCGSC

?

COﬁAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN
HON'BLE SHRI R.RANGARAJAN, MFMBER (ADMN.)

CONTD. ...



‘3. One of the contentions for

0.A.No,603/95,

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NE

Heard Shri P.Krishna Reddy,
the applicant and Shri N,V.Ramans

counsel for the respondents.

Dt:5.5.95

ELADRI RAQO, VICE CHAIRMAN)

learned counsel for

. learned standing

- 2. . ¥While the applicant was working as Skilied

Fitter Grade-III in Suntur, he was transferred to

Narsapur by the order No.B/ﬁ.ﬁ?G{III/C&W/AG/Vbl.III,

dated 19,1.1995 (vide page 15 of

the material papers).

OA 311/95 was filed assailing the said transfer.

The same was disposed of on 9,3.,1

to the concerned authority te dis

8995 with direction

pose of the repre-

sentation of the applicant prayi#g for his retention.

and when R;erassed the order da

But when shWE his request was noti

again acceded to

ed 5.4,1995 requie=

ring the applicant to carry out the transfer to

Narsapur, this OA was filed todaJ. It is stated

the the applicant was relieved su
and he 1is now on leave and he had

at Narsapur. !

that in view of the compelling ci

applicant is not in a pesition tc

v

bsequent to 19,1,1995

not yet taken charge

the applicant is
rcumstances, the

move out of Guntur

Contd. awe



ee 3 44
: o3 Al
and heneekhe had even declined €@ promotion to the
post of Skilled Fitter Grade-II when it was offered
iﬁ April 1994 and hence tnless there are compelling
reasons, the applicant shoula nof#e shifted from

Guntur.

4, Even if an employee declinps pPromotion on the.
ground that it is necessary for Lim to continue in
the station in which he is working, there is nd bar
for the concerned authority to trsnsfer him from that

station if the exigencies demand

E} One of the reasons stated for the applicant is
‘gbout & his ailment. In view of the said ailment of
" the applicant, we feel that it i§ just and proper to
allow him to continue to work in|Cuntur for some
more time le., till the end of 1995 if the post in

which therapplicant is transferred is not yet regu-

- larly filled. oOfccurse, if in the meanvhile the turn
of the applicant comes for promoéion and if thereby

the applicant has to be transferred from Guntur, it

is open to the concerned authoriﬁy to pass appropriate

CQ,LM,.-E'LMJ o o
orders in regard to posting him atkgther station and

;t is for the applicant either to accept or not to

accept the order of promotion.

&/ , COhtdooao.
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3.
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6. In the result, the 0OA is disposed of as under:-

< ficm |
If the post in which the apblicant is transferred

is not yet filled on regular basiL he may be retained
in the said post till th#end of December 1995, It

is subject to what is stated in para 5 above.

7. “he 0A is ordered accordingly at the admission

stage. No costs./

g\(~\_)~___—-w1f§ V7O S
(R, RANGARAJAN) - (V.NEELADRI RAO)
MEMBER (ADMN, ) VICE CHAIRMAN

DATED; Sth Maz,]199§.
Open court Jdictation.
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DEPUTY REGIJTRRR(J)
vsn

The Gsneral lamger,
South Central Rallway\
Railnilayam, ~u
Secunderabad.

The Senior Divisional "arsonnel folcér,
South Central Railuay,
Vijayawada,

One copy to Mr.P.Krishna Reddy,®Advoc te,ERT,HyderabadJ
tne copy to Nr.N.U.Hamana,Addl.bGSC,EﬂT,Hyderabad:
Cne copy to Library,CAT,Hyderabad,

One spare copy.
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IN THE CENTRAI#ADMINISTRATIVE TRIBUN. L
HYDERABZD BENCH AT HYDERABAD ’

C g
- i,

THE HON?BIE MR,JUSTICE V:NEELADRI. RAO
VICE~ CHAIRMAN

AND

THE HON'BLE MR,R.RANGARATAN;M{ADMN)

C
DATED - 5 - § 1005,
ORDER/JUDGMENT ¢
Mo A. /Ro J}o /C- f\,,NO.
0.a.N0, Lo 3/53
T.A.No, ,(W.P.g R

Admitted and Interlm directlons
issued, .

Allowed,

Disposed of with directions.
Dismiss&d.
Dismissed \as withdrawn
Dismissad r default, -

Ordered /Rejeeted o m——r
" No,order to costs, a4 _

euuin Adll;l;hiqtrative Tribunal.
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